
O.A. NO.2745/1997

Hew Oel.i Ua. t.e dav of —o, 1997
hon ble shri justice k. m. agarwal. chairman
HONBLE shri R. k. ahooja. member (A)

n

p, Muralssclharan
S/0 Shri V S. Wariyar, . , x

(Under suspension;^Desk 0f2(:®U'(eIecommunloations,Department of Te
Sanchar Bhawan, . • .
R/0 1-85. saroiini Nagar,
New Oelhi-1 10023.

(  Applicant .in person
)

-Versus-

1  .
union of India ,Secretary, DepartmentjOT , , .
Telecommunicatio-ns, " •
Sanchar Bhawan,^^
New Delhi. ; .

Ministry of Coi^unications through
Secretary, sanchar Bhawan,
Telecoi^rtiun.icati-Oj^^j »•
New Delhi., ,  ■' •■rr

'• Drprr«ent'of^fel?^«^
Sanchar Bhawan.
New Delhi. VH- -

0  R n £ ■ B.\ (ORAL)

Shri Justice K. MytAgarwatva
Hear d the applicant in"j^rson.

Applicant

Respondents

are' of... fh^^l view onau^

.qua^he^merely bed
■qharges

misooncei

the " applicant is
dated 26.8. 1996. We

that-the suspension order cannot .be
ause the applicant thinks that the

By thisf : :applicatidn,
ChalientAna : the suipehsioh■or der

-ved. He may face the

depa>fm»al enquiry and|&s
>^3-- - ■ ' -r : ■

dessert what he has aoset ted



/

/

a

n

- 2

before ee. end If ultl.etelv, he Is not satisfied with
the result of the enaulry proceedings, he has the
^„aal remedies and thereafter the doors of this
Tribunal are also open to him.

3. ■ It was further argued by the applicant that
since the date of his suspension, there has been
ptogress In the engulry proceedings. In this context

.  may direct the respondents to expeditlously deal
with the enquiry proceedings and as far as possible,
to cloclude the same within a period of one year from
the date of receipt of this order, provided that the
applicant cooperates; with the enquiry and does not

■obstruct or delay:; the enquiry proceedings
unneoessar i 1 y < Z -■■■' ■

■  ■ ■

h. Sub aforesaid, this O.A.
is hereby summarily dismissed.

— :

(  K. M. Agarwal )
Chairman

/as/

...

(  .r;-K.' )
u- (A)


